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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2019-2020),
having been authaorized by the Committee to submit the Report on thelr behalf, present
this Eleventh Report (17th Lok Sabha) of the Committee on Government AssUrances,

2. The Committes (2019-2020) at their sitting held on 24 January, 2020 inter-alia
considered Memorandum Nos, 77 to 101 containing requests received from various
Ministries/Departments for dropping of pending 53 Assurances and decided to drop 13
Assurances.

3. At thelr sitting held on 22 September, 2020, the Committee (2019-2020)

considered and adopted their Eleventh Report.

4. The Minutes of the aforesaid sittings of the Committee form part of this Report,

NEW DELHI;

22 September, 2020 RAJENDRA AGRAWAL,
- — = CHAIRPERSON,
31 Bhadrapada, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT

While replying to Questions in the House or during discussions on Bills,
Resolutions, Motions, etc., Ministers sometimes give Assurances, undertakings or
promises either to consider a matter, take action or furnish information to the House at
some later date. An Assurance s required to be implemented by the Ministry
concerned within a period of three months. In case, the Ministry finds it difficult to
implement the Assurances en one ground or the other, it is required to request the
Committee on Government Assurances to drop the Assurance and such requests are
corsiderad by the Committee on merits and decisions taken to drop an Assurance or

gtherwise.

2 The Committee on Government Assurances (2019-2020) considered Twenty-five
Memoranda  (Appendi-I)  containing  requests  received  from  various
Ministries/Departments for dropping of 53 pending Assurances at their sitting held on

24 January, 2020.

3. After having considered the grounds cited by the Ministries/Departments, the

Committes are convinced and decide to drop the following thirteen Assurances i-

= =

5. NO. SQ/USQ No. Ministry | Subject
. & Date
1. () 5Q No. 218 | Wamen and Child (i) Exploitation of Women
| dated 17.07. 2009 Development

| (ii) USQ No. 1331 {ii) Indecent

| | dated 18.07.2014 Eﬂ:&;ﬂanﬁtmn of
(i) USQ No. 684

dated 26.02.2016 | fl_li}l Indecent
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2 | USD No 1321

| dated 07,12.2015

| Represantations of
Women in Advertisement
(Appendix-Il}

Human Rescurce
| Development

| Demand of English
Teachers in South East
Asia

| dated 09.12.2014

(i) USQ No 2117
dated 10.03.2015

' Farmars Welfare

{ Department of
| Agriculture Research
and Education )

{ Department of Higher (Appendie-lil)
g Education)
3 USQ No 2423 - ' Railways Setting Up of MEMU
dated 08.12.2014 Coach Factory
_ (Appendix-Iv)
4. (i) USQ No 28586 Agriculture and (i} Setting Up aof

Agricultural University

(i) Setting Up of
Agricultural Universities

| (hl) Setting Up of

(i) USQ No 2559
dated 17.08.2011

{iliy USQy No 1309
dated 28.07.2015 Agricultural Universities
A : | (Appendix-V)
5. ' USQ No 2928 Finance Reverzion to OPS
dated 03.08.2018 { Department of (Appendix-V1)
N Financial Services) N
6. | USQ No 4172 Health and Family Drug Addiction
dated 11.08.2017 Welfare (Appendi-Vil)
{ Depanment of Health
and Family Welare) |
7, S0 No 384 | Home Affairs Acic Attack on Women
dated 21,04 2015 and Girls
(Supplementary by (Appendx-Will)
Shri A, |
| Arunmozhithevan,
M.P.) _
B (1) USQ No 3662 Electronics and (i} National Electronie
dated 18.04.2010 Information Technology | Mission

(if} National Electronic
' Mission
| {(Appendix-1X)

The details of the Assurances arising out

advanced by the Minlstries/Departments for dropping of the

Assurances are given In Appendicas -II to IX,

of the replies and the reason(s)

above mentiored 13
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5. The Minutes of the sitting of the Committee dated 24 January, 2020, whereunder

i the requests for dropping of the Assurances were considered, are given in Appendic-X,

NEW DELHI;

22 September, 2020 RAJENDRA AGRAWAL,
------------------------ CHAIRPERSON,
31 Bhadrapada, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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Appendix-1
COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020)

: Statement showing summary of requests received frg

M various Ministries/Departments

(x} USQ) No. 4306
dated 22.03.2013

(xl) USQ) Mo, 436
dated 06.12.2013

regarding dropping of Assurances
sl i Memo | Question/Discussion | Ministry/Deptt, Depariment | Brief Subject
F'l: I "‘Dn | R-Efﬂ.ErH:EE -F
0. h
1 |77 |(1) USQ Mo, 1482 Finance Department | (1) Amnesty Scheme
dated 04.03.2011 of Revenue | for Black Monay
gie?ur;ﬂég ?"—:n 11 i
(1if) Sqﬁm?iﬁzﬁml (1) Black Money
(W) General (Iv) Money DEP.‘HH
it Hiegally In Foreign
dated 14.12.2011 Bank & Action Taken
tion of Black
(v) USQ) No. 2937 (v) Revela
dated 30.03.2012 Money by CBI
vi) General (v)) General
. If:-lsu}:usslnn Discusslon on the
dated 08.05.2017 Finance Bill, 2012
(wil) USQ Mo, 5898 (vi) Estimation of
| dated 11,05.2012 Black Money
(viif) USQ No. 881 (viii) Information
dated 01.03.2013 regarding Black
Money
() USQ No. 1913 :
dated 08.03.2013 {ix} Panel for Black
' Money

(x) Illegal Financial
Cutflow ™

(xi} Indian Entities'
Unaccounted Wieaith
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(xii) USQ) No. 4443
dated 19.12.2014

(xill) USQ No. 866
dated 27.02.2015

(xiv) USQ No. 2852
dated 13.03.2015

(xv) SQ No. 187
dated 11.12.2015

(evi) SQ No. 89
dated 22.07.2016

{xovil) USQ No, 559
dated 18.11.2016

 ——p

{xI) Black EConomy

(xiii) Black Money

(xiv) Outflow of Tiicit
Money

(v} Black Money

[xvi) Black Money

{xvii) Actlon on Black
Money

{xvlii) 5Q No. 94 (xeviil) Black Money
dated 21.07.2017 Stashed Abroad
12 |78 USQ No. 3979 Textiles Land Scam

dated 13.08.2015

3 |7 {1} SQ No. 219 Women and (i) Exploitation of
dated 17.07.2009 Chilel Women

Development :
(I USQ No. 1732 ﬂgplrlmnn of
dated 18.07.2014 o
(i) USQ No. 684 {1y Indecent
dated 26.02.2016 Representations of
Women in
Advertisement

4 |80 LISQ Mo 3684 Information Prasar Bnaratl ACT

dated 13.02.2014 and
Broadcasting

5 |81 (I} USQ No 6978 Power (i) Power Generation
dated 18.05.2012
(i) USQ No 4545 (ii} Irregularities
dated 25.04.2013 | Under RGGVY




6. 82 (i) USQ No 2410 Personnel, Department | (1) Right to Privacy Bil |
dated 28.03.2012 Public of Personnel |
S A Grievances and | and Training
| (1) USQ No 6456 Pensions (ll) Right to Privacy
dated 16.05.2012 Bill
(iil) USG No 3201 (iii) Separate
dated 12.12.2012 Legislation on Privacy
- {iv) USQ No 4154 (i) Panel on Privacy
dated 19.12,2012 of Individuals
{v) USQ No 1714 (v) Exemption from
dated 09.12.2015 Right to Privacy Eill
7 |83 LS No 2659 Railways Seml High Spead
dated 03.01.2018 | Corrldors
8 | B4 50 No 561 Earth Sclences | Department Cooperation in Earth
dated 06.05.2015 of Earth Sclence
. Science
9 US0Q No 3278 Home Affairs Enemy Property
dated 06.12.2016
10 | 86 USQ Mo 1321 Human Department | Demand of English
' dated 07.12.2015 | Resource of Higher Teachers in South
Development | Education East Asig
11 | 87 U50Q No 2423 Rallways Setting Up of MEMU
dated 08.12.2014 Coach Factory
12 188 | (1) USQ No 2656 Aariculture and Department | (i) Setting Up of
' dated 09.12.2014 Farmers - of Agricultural University
- Welfare Agriculture
(i) USQ No 2117 Research (i) Setting Up of
dated 10.03.2015 and Agricultural
Education Universities
(I} USQ} No 1309 (iif) Setting Up of
dated 28.07.2015 Agricultural
= = Unlversities
13 [B% | USQ No 4159 Defence Department | Dhanush Tank
' dated 11.08.2017 of Defence
Production
14 190 S0 No 277 Defence Department Intermediate Jat
dated 10.02.2014 of Defence | Trainer
| Production
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5
|15 91 (i) SQ No 476 Defence Department | (i) Defence Deals |
dated 13.12.2010 of Defence
Production
(i} SQ Ne 116 {iiy Cases Against
dated 0B.08.2011 Defence panies
16 | 92 USQ No 4466 Finance Department | Regulation of Pension
| dated 12.08.2016 of Financial | Funds
liln Senices ]
17|93 LSQ No 2928 Finance Department | Reversion To OPS
dated 03.08.2018 of Finandal
Services
18194 UsQ Mo 4172 Health and Department | Drug Addiction
dated 11.,08.2017 Family Welfare | of Health
and Family
Welfare
19 (95 LIS Mo 917 Environment, Anti-poaching Laws
dated 07.02.2017 Forest and
Climate Change _
20 |96 50 Mo 384 Home Affairs Acid Attack on
dated 21.04.2015 Woman and Girls
{Supplementary by
Shri A
Arunmozhithevan,
M.P.)
21 |97 USQ No 3208 Defence Department | Fighter Planes
dated 14.03.2018 of Defence
22 | 95 {1} USQ No 3662 Electrenics and (1) National Electronic
dated 19.04.2010 Information Mission
Technology
(i) USQ Mo 2559 (1) National Electronic
dated 17.08.2011 Mission
23199 LS No 4860 Defance Department | LCA Tejas
dated 31.03.2017 of Defenca
24| 100 | USQ Ne 1531 Electronics and Cyber Crimes
dated 04.03.2015 Information
Technology
251101 | USQ No 872 Health and Department | Health Insurance for
dated 29.04,2016 Family Welfare | of Health CGHS Pensioners
and Family |
. Welfare |

7
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: LOK SABHA SECRETARIAT =
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM Mo, -9

Subiect: Request for dropping of Assurances alven In replies to:-
(i) Starred Question Mo. 219 dated 17 July, 2009 regarding "Exploitation of
Women" [(Annexure-T),

(i} Unstarred Questlon No. 1331 dated 18 July, 2014 regarding “Indecent
reprasantation of Women" (Anneeure-11).

(i} Unstarred Cuestion MNo. 684 dated 26 February, 2016 regarding "Indecent
representations of women in advertisement”, (Annexure-111),

The above mentoned Questions were asked by various MPs to the Minister of
women and Child Develcpment. The contents of the questions along with the replies of the
Ministers are as given In Annexura 1, 11, 10, '

2. The replies to the Questions were treated a5 Assurances and required to be
implemented by the Ministry within three months of the date of the reply but the Assurances
are yet 1o be implemented,

3. The Ministty of Women and Child Development widk O.M. Nos. 06-01/2006-WwW
dated 28,12,2017 and 15/04/2015-WW dated 27,06.2018, have stated a5 under:-

"After taking Into account the recent technological advancement in the field af
communications such as social media platforms, etc., the Ministry of Women and Child
Development has taken a considered view to withdraw the Indecent Representation of
Women (Prohibition) Amendment BH, 2012 In the present form. In view of abowve the
Ministry of Women and Child Davelopment s nbt In position to fulfil the above
menticnad 3 Assurances panding in Lok Sabha Secretariat.” ;

4, In view of the above, the Ministry, with the approval of Minister of State in the
Ministry of Women and Child Development, have requested to drop the above Assurances,

The Commiltes may consider,
NEw DELHI
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LN | GOVERNMENT OF INDIA

MINISTRY OF WOMEN AND CHILD DEVELOPMENT s
' LOK SABHA
STARRED QUESTION NO: 219
- ANSWERED ON: 17,07.2000
- EXPLOITATION OF WOMEN
HANSRAT GANIGARAM AHIR

Wj]l I]:IE- mniﬂ!&' f."f wmmm D h,:_ ]:liEE:EEd- toy afnnee-
DEVELOPMENT

. [a) whether the Government hag conducted any study on the exploitation of women in the coantry

() if eo, the details thersof: and

(=} the steps takea by the Govesnment to check the increasing incidents of exploitaion of women in
the couminy? :

ANSWER

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
{SHRIMATI KRISHNA TIRATH)

{a),[b) &(c): A Statement {5 laid on the Table of the House,

Stafement refarred to in veply to part (8], (b) & (e} of Lale Sabha Starred Question No. 219 for
17.07.2000 by Shri Hansraj G, Alir regarding “Exploitation of Women

{a) No, Madam,
(k) Does not anse.

(e} Considering the rise in crims against women, the Government has taken'is taking following
aotion:- ;

(i) Domestic Violence Act 2005 was brought into firee on 266 October, 2006,
(i) Amendments 1 Inmaral Teaffic {Prevention) Act, 1956 are under consideration,

(it} Recommendations of the National Commission for Wamen for amendment of Dowry Prokibition
Act., 1961 aad Indecen: Represenfatin ct, 1986 for providing for stingent

punishrient are under consideration, —
g

(iv) A draft Bill “The Protection of Women apainst Sexial Haragsment' is under consideration,

q
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ByprreruTe ':*jf
th GOVERNMENT OF INDIA e 2
WISTRY OF WOMEN AND CHILD DE'III'ELPFIIIEI'!T

LOK SABHA
UNSTARRED QUESTION NO. 1331 4
70 BE ANSWERED ON 18.07.20%4

INDECENT REPRESNTATION OF WOMEN

1331, SHRI ASHOK MAHADEORAO METE:
\ill the Ministes of WOMEN AND CHILD DEVELOPMENT be pleased to state:

{a) whether he numbes of advertisements depicting woman indacently has increased in the
recent past;

i) Wso,the datalls thereof and the reaction of fhe Govemnment thereto,

()  whether the Wational Commission for Women has sought amendment L0 Irdecant
Representation of Women t_thiH'li::n] Bt 1086

(dy 1 so, the detalls therecf ; and :

lg) the actien taken of proposed o be taken Dy the Government to prevent the violathon of :
the said At ? F

ANSWER i"'

MINISTER OF wm.ﬁmiuu CHILD DEVELOPMENT
(SHRIMATI MANEHA SANJAY GANDHI)

(@) & (b). Instances of phscane and vilger adverlisaments on private setalite TV channels
are brought o the natice of the Governmaent from time to time and action s taleen against
" fhe channels on case 1o case basis,

i) | to (g): The Indecant Representalion of Women _LP_rg_hhiﬂnﬂ}—Mundrm:LEwL
ﬂﬁn'W@ﬂﬂm@mm‘@ scope of law to covet awdin
“media and material n dﬁmmﬂm_md_ﬂijmmlmﬁmhﬂﬂ
been introduced In Relye Sabna and Rajya Sabha has referred the Bill to Parlamantary
il jttee for conskderation. Recommendations of the Pariamentary Standing

Commities are under considesation of s Winistry.

ERAAREN "
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i GOVERNMENT OF INDIA | -

MINISTRY OF WOMEN AND CHILD DEVELOPMENT

LOK SABHA
UNSTARRED QUESTION NO, 6584

TO BE ANSWERED ON 26-1.2016

E

INDECENT REPRESENTATIONS OF WOMEN IN ADVERTISEMENT

6. SHRI ASHOK MAHADEORAQ NETE: *
© Wil the Minister of WOMEN AND CHILD DEVELOPMENT be plassed to state:

(a} whether sdvertisements related 1o indecent representation of women hnve increased in recent times:

(h) ifs0, whether National Commissian for Waornen has recommended to amend the indecent -
Representation of Women {Proqibition) Act, 1986

(€] i¥ so, the details thereaf:
(e} the action taken o far by ths Gavernment in s vegard; nd
() the stepataken by the Government o prevent violations of the Act?

.1 | ANSWER

MINISTER OF WOMEN AND CHILD DEVELOTMENT
(SHRIMATI MANEK A SANIAY GANDHI)

CTH T PR T

(@] A= per the Nutional Crime Records Buresy (NCRB) data which [s available upte 2014, 1 total of 895,
3 453, 141, 362 und 47 cases were reported in the couniry under Indecent Representation of Wamen
i {Prohibition) Act, 1984 diering iast five VEar ie 2010, 2001,2012, 2013 and 2074 respectively which show a
| mixed trend.

1L ==

1, T P

(b)  Om the busis of recommendation niade by the Mational Commission for Women, the Inclacent

Represcatetion of Women {Prohibition) Amendment Bill, 2012 containing certaln amendrments including

broadening the soope of law to cover andio visual media and material in electronic form and strengthening

penalty provisions was Introduced in Rajya Sabba and-Rajyn Sabha refered the Bil to Parlizmentary

standing Committes, The observation of the Parliamentary Standing Committee is under examinstion in the /
—
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LOK SARHA SECRETARIAT ZF722wdile — Y77
COMMITTEE ON GOVERNMENT ASSURANCIS

MEMORANDUM No. g g

- Request for dropping of Assurance given In reply 1o Unstared

Quesfion Ne. 1321 datad 07.12.2015 regarding "Demand of English Teachers
In South East Asig"

of the Question diong with the reply of the Minister is as ghen in the
Annesiira,

2.

The reply to e Question was treated as an Assurance by the

Committee and required o he implemented by the Ministry of Human
Resource Development (Pepartment of Higher Education) within three months
from the dats of the reply but the Assurancs is yet ta be im plamented,

e

The Ministry of Human Resource Developrment {Department of Higher

Education) wide OM E. No. 4-1/2016-1CC datad 03 December, 2018 have skted
25 under:

%

"The Secretary (HE), MHRD, requested MEA to ook Into the matter and
direct the concernad offieer to take up the matter with the Malayslan
Authorities to expedite the process of finalization of the Mal). Now, MEA,
has stated that they contacted Indlan Mission In Kuaia Lumpur for their
inpts and they haye conveyed that due to financal constraints,
Malaysian side Is nat |nterested In pursuing this Mall further.®

In view of the above, the Ministry, with the approval of the Minister or

e for Human Resource Development, have requested 1o drop the

The Committee may corsider

DateD:- 21 | af rinf_ﬁ
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GOVERNMENT OF INDIA
MINISTRY OF HUMAN RESQURCE DEVELOPMENT
DEFARTMENT OF FIGHER EDUCATION

LOK SABHA
UNSTARRED QUESTION NO, 1321
TO BE ANSWERED ON 07.12,2015

Demand of Engiieh Teachers in South Eact Acia

1521, BHRI BATAV RAIERY
SHRIMATI SUPRIYA SULE:
DR, HEENA VIJAYKUMAR GAVIT:

SHEI MOHITE PATIL VIAAYSING SHANKARRAL:
SHRIC, MAHENDRAN:

SHRIP. NAGARAIAN

SHRIL, JAYAYARDHAN:

Will the Minister of HUNMAN RESOURCE DEVELOPMENT be pleased to state:

{8) whather tha Governmant proposas o send English teachers 1o tha courries

in Scuth East
Asia region, espaciaty Maldysia 10 cater 1o massive deniand from the refion and if so, tha
tetals thereot: '

() whethar the Govemment haa signed any mem
thés ragard and If w0, the dotats theraof:

(2) whather the Gevemmes| |s condidanng o appoint an
sasignment and if g0, Ihe deladls thereof:

{d) m"ahaps taken by the Government o ensura that thim mawe = not likely to affect iﬁal’ﬂ& in
the country as thera is sirmady shertage of the teschers ang if 50, the datedla tharsof: and

arandum of understanding with ary country in

¥ agency |o select leachers for forelp

ANSWER
MINISTER OF HUMAN RESQURCE DEVELOPMENT
(Smt. Smiritl Zubin irani) L= | e TS T
(&) to () &’_ﬂﬂﬂ,u_mlmm.d—unmmmm Educatlonal Consullants India

Limitsd (Ed.CiL), ‘8 Pubse Sector Und

Development. Government of india ang Sovamment of Maleyuia
BeNding of EngiEh Teachars te Mataysis under the
ﬁ_.;__

ELTI) Propram LIGRion.
{ M me & under discussion

| ol Hernan Resowse
£0 0 poposRl foe

English_Languisge Teschars from incda |°

I the cantext of any auch sgreamant, ¥ mgned, the

Govammmant of India would onsure: that the intersst of students @n India are ol adversely

affected, Sigring of Mol with foreign countriss aims at atrengthening of tiateral relations and

e Intendad to be mutislly beneficial o the studants/facully of beth the, countrias,

I3
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LOK SABHA SECRETARIaT /S 27 /oc TIE

COMMITTEE 0N GOVERNMENT ASSURANCES
M EM{}F:ANDI!}M Mo, 27

Subjact; Request for dropping of Assurance given In reply to Unstapred -

Question No. 2423 datad 08.12 2014, fegarding "Setting up of
MEMU Coach Factory®,

—_—

On 08 December, 2014, Shri Subkash Chandra Baherla, M.P., addressed

an Unstarred Quastion Mo, 2423 to the Minister of Raifways. The text of the _

Question along with the reply of the Minister s as given in tha Annexure.

2. The reply to the Questen was treasted as, an Assurance by tha
Committee and required to be implemented by the Ministry of Rallways within
three months from the date of the reply but the Assuranece Is yet to be
Implemented.

3. The  Ministy  of Rallways vide M. o,
Eﬂlﬁ,’E}acl{Dm},fLSQsturanceﬂ dated 22 February, 2018 have stated as
Urider: - i

"Railway Board has dedded to delets tha worle of 'Bhilwara-Setting up of
Greenfield MEMU manufacturing facility by Bharat Heavy Electrical

4. Inview of the above, the Ministry, with the approval of the Minlster of
Slate In the Ministry of Railways, have raquested o drop the Assurance.

The Committes may consider. 1
DaTED= 2101|2422
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LOIK SABHA AlnExuTe

UNSTARRED QUESTION NO. 2423
TG BE ANSWERED ON 08.12,2014

SETTING UP OF MEMU COAGH FACTORY

T2423.  SHRI SUBHASH CHANDRA BAHERIA:
Will the Minister of RAILWAYS (ror i) be pleased to niate:

(a}) whather the Ralbways qrn-iud to sot up Malnline Electrical
Multiple Unlt Conch Factory B tha State of Rajasthan;

(b} i &0, the dotalls there of; and
(£} the time by wisich 1 s Iikely to be st up?

AMNSWER
MINISTER OF BTATE IN THE HIHIIH'I"I'I'!" OF RAILWAYES
(oo Frmr 7 qror oy
{EHRI MANDJ SINHA)
{8} Yes, Madam,
(B) & (c] Memorandum of Understaiding {Moll} for setting up of
Mainiine Electrical Multipta Unit IMEMU) conch factory by Bharat
Heavy Electricats Limited {BHEL) for indian Rsilways, st Bhibwara ™
Rejasthan, has heen slgned by [ndian Rafiwsys amd BHEL gn
23.02.2013. The site has besn identified near Sulabpurn town at p
distance of 58 KM from Ghilwara city, Moll for transfer of land hag

been signed by the Winistry - of _Falhways and the Govermment of

Rajasthan. Foundation stene for aonsiruction of factory has been |nid
on 22.09.2013.

In view of changed reguirement of MENU coaches, the shove matter
= e ™ e
I8, however, being revisited
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LOK SABHA SECRETARIAT
s o COMMITTEE ON GOVERNMENT ASSURANCES

Fe MEMORANDUM o, £8

Subjact: Request for dropping of Asstrances given In replies to:-

(1} USQ No. 2656 dated 9.12.2014 regarding ‘Sefting up of Agricultural
Universities”
{1} USB No. 2117 dakad 10.3.2015 regarding “Setting up of Agrigultural
UIniversitias” .
(I1) USQ No. 1300 dated 28.7.2015 regarding ‘Setting up ﬂF-Athultura_J
Universitias" ‘
LLE

. The above mentioned Questions were asked by various M.Ps. to the Minister of
Agnicuiture and Farmers Welfars, The contents of the Questiors 4long with the replies
of the Ministers are as givan in Afneures o 01, e
=ik The realles to the Questions were treated as Assurances by the Committes and

required to be implemented by the Ministry of Agriculture (Department of Agricultural
Research and Education) within thres months from the date of the reply but the
Assurances are yet to be Implemented.

3. The Ministry of Agriculture (Department of Agricuitural Research and Education)
vide thelr OM Nos. Agrll Edn. T2(79Y2014-A%P dstac OL.08.2017, Aaril Edn.
12{23)/2015-A%P dated 01.08.2047 ard Agril Edn. 12(20)/2015-A&PF dated 28072017
and 0, No. 12/1/201%-Parl. /293 dated 08.02.2019 kavea, however, requested to drop
the Assurances on the following ground:-

“wd proposal to estabiish ane Cantral Agriculturat University (CAU) at Barapan
is under tonslderation, on the basls of the ‘In-principle” approval of the Flanning
Commission for setting up of CAU at Bampan;, However, the same could not be
materiaiized =6 far as the Government of Meghalaya has not been able ta
privide tha requishe fand far establishment of CAL, Barapani, in spite of
continuous persuasions. The matter has therefore, been reviewsd by the
Hon'ble Minister of Agricultuse & Farmers Welfare and It has been decidad that

the establishment of a Central Agricultural Universizy (CAL In Meghalaya s not
possible due to the following reasons:

1. As per 'Guidelines for Establishment of Cantral Agricultural University” one
University has to bhe established in an 2aro climatic zone. Since CAL Imphal
aiready exists in tha Eastern Himaleyan Reglon Zaone; the proposal of opening
of another CAU In the same zona may not be appropriate,

2. Since as per the guldelines, the Unlversity has tp he establlshed de-novy,
making the existing tolleges of CaU Imphal a5 constituent colleges of
proposed university may not be possible, Ve

3. Onece the propessd CAL i5 established, the quoka In admissions of Cau
imphal for the states of Meghalaya and Magaland will have to be
discontinued. Since the proposed CAU will be estabished as an Institiuts of
natlonal impertance - with whole Nation as. its jurisdiction without 2ny
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preference to the states of Meghalaya and Nagaland the opportunities for the
aspirants for admission from these two States will be reduced.

4, The purpose of establishing CAU, Barapanj (Meghalaya) to serve the States of
Meghalava and Nagaland has already beer| fulfilled by amendment of CAU Act
(by the Parliament) to include Magaland State under CAL, Imphal and
establishment of two colleges namely College of Post Graduate Studles,
Barapani and College of Agriculiure, Kyrdemkulai in Meghalaya State and
Coliege of Veterinary Sciences and Animal Husbandary, Jalukie in Nagaland
State, Seats for these States are also provided in all other colleges of CAU,
Imphal.

Keening in view the constraints, the Hon'ble Union Minister of Agricufture and
Farmers Welfare has aliowed to withdraw the proposal for establishment of CAL,
Barapani, Meghalaya.”

4, In view of the above, the Ministry, with the approval of the Minister of State for
Agriculture and Farmers Welfare have requested to drop the Assurances.

The Committee may consider,

DATED:- 1[!ul | 2=1m
Mew DELHI
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‘GOVERNMENT OF INDIA
MINISTRY OF AGRICULTURE
LOK BABHS, g
UNSTARRED QUESTION NO: 2858
ANSWERED 009,43 an
SETTING UP OF AGRICULTURAL UNIVERSITY

VINCENT H PaLa

ﬁ"-hm’.!ru-;-f r-j:

(8) the details of institufiong engaged In the areas of dgricuitursl education and’ resedrch in the
Morth-East raalon Insuding Maghalaya and Sikkim, Stateasisg:

L8 It ma, the details thereof, including Proposed focus aroas of thase universities alang with the
axpected ime of complation of thiz gais prejects: and

(d] the: other slaps Lskan oy tha Governmend te strangthen agrioulturs) educalion and research jn
tha ragicn?

VWl the Minister of AGRICULTURERe pleased to stata:-
ANSWER

MINISTER OF STATE IN THE dIMISTﬂ‘f OF AGRICULTURE (DR, SANJEEY KLMAR
BALYAN)

I-:EI:I Informeation enciasad (Annexura-i),

undel Eoneldaratian -

LBl The prepoeal to estaliish ene Cantral Agiiouliure LInhierzity AL at Eérapanl. Meghalaya is /

Echame, ‘Strengthening and Devialapmearnt of Higher Agricutiural Ecucaion in Ingla, alongwith
retwork of varous ICAR Ressarch Institutes znd their Regional Statlons, Cantral and State
Agriculural Universities and their Research stetions, Al Indle Coordinated Resaarch Projacls

- (AICRPs), Cansoriia Research Plaifbrme \CRPS), Network Projects, Krishi Vidyan Kendras

(KVIs) wio,, the sgriculiur research & education requirerrant of tha region are BRing taken
cEfa of
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1M REa50

Annuxure-|

: Anpexure-l
IME!}MMJEM‘H

L]
S.No. St | i n
A= AETnim ;
1, Assam Agriculiur] University, Jorhat-785 013 ' A gsam 2
-3 Metonal Research Centre on Pig, Rani, Guwahati-T81131, Astam
A Aernie Research Station, CRITAF, 7.0, S0rbhog. TEIELT Dise Barpeds, Accam
i, Repional Rainfed Lowland Rice Research Stetion, Gt:ua, Dist. I{ammE'Iﬂ‘HEﬂ. Assam
5 CPCRI Ressarch Centre, Kahikichi, Guwahali, 781017, Agsam k]
6., NESELLP Regional Research Station, Jamugur Road, Rawrah Jorhat-7R5004, Azgam
i Regicanl Centre, CIFRI Guwahatl, Housefed Cemplex, Central Building, 4" Floor, BB
Rosed, Digpur, Cuwehan-TB1008, Assarm
B AICRP on Mg NRC on Pig, Roni sy Apert), Guwaheti- 75113, Assam .
g Krighi Vigyan Kendre in Districts of Flailakendi, Divrugarh, Jorhat, Goa pare, Dhubri, |
Dihemaji, Nalbari, Barpets, Bongaigaon, Karki Anglong, Kamrep, N. Lalchimpur,
Nageen, Tinsulds, Karmganj, <ibsagar, Cachar; Golaghat, Kokrajhar, Sonitpur,
Lidal guir, Bongaigaon, Morigaon, Haksa.
Meghalaya » i
E; ICAR Rescarch Complex for NEH Region, Umral Road, Uniam-793103, Meghaloya
2. Zonal Project Divectorate, Zane-[11, Umnam (Barapani), Distt Ri-Bhed, Meghslaya-
193103, WMeshalayn ' B
1, College of PO Studies, Baranan:, Meghalaye- 751103 3 |
4, NBPUR Regional Stetion, Unirai Rosd, Uritam, Shillonp-793103 Meghalays
% Central Potalo Research Station, snillong-TO3008, Meghalaya
. Lollege ol Home Science, Tura- 704003, Meghalays -
T Krishi Vigyan Kendrd in Districts of Jajnts Hills, East Khasi Hills, West Klinsi Hills,
e Ri-bhini, West Garo Tills
Manipur I
k Ceniral Arrcultural Universir Irzisemba, | 195004, Menipur
P ICAR, Research Complex for NEH Region Marizer Centre, Lemphelpat, Imphat-
[ 95004, Manipne
5 Kaishi Vigyan Kendra i Distriots of Ulcaral, Chandel, Cluwachandpur, Tamenglong,
Imphel Eagt, Thenbal, Bishnupur, Senapati, Trophal West
= Tripura S
1 ICAR Research Complex for MELL Region Tripura Cenire, Lembischerra, Tripurs West-
7992140, Tripurs o
2 Krishi Vigyan Kendra in Districs of Drhalad, North Tripum, South Tripura, Wesl
Tripura
i Eu].l-ag_-a af Fishories, Lembuchera, Tripurs
Magalund
1 MNations! Research Centre on Mithun, fharnapani, Medzipheme-727106, Nagaland
i College of Agriculture, Napulznd University, Medziphems
3 ]Lﬁﬂﬂesemh Complex for NEH Region Nagaland Cenge, .'huuagnni.m-:rlziphma-
797106, Magaland i :
é, Regionel Station of NRC for Mithun, Porha PO Pfiatsers Dhst, Phek-T97107, Magaland
5. Krishi Vigyan Eendra (n Distniots of Wokha, Mon, Kohinia, Tusnsang, Zunhehoto,
| Madriphema, Mokokehung , Dimapor, Lon glang.
5.Np,

E_ILﬂlE

Mizoram
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ICAR Research Complex for NEH Region Mizeram Centre, Kulasih-'-?ﬁf.gﬂl, h1zomm

Coltege of Yet=rinasy Scicnces & Animal Husbendry, Aizwal 795007, Mizoram
¥rehi vigyan Kendrs in Districts of Chimtuipui, Lawngtiai, Mammit, Serchhip,
Adrwal, Champhai, Lunglei, Kaolasib. I '

Arunschal Pradesh

National Besearch on Yak, Dirang, West Kameng Dist.-790101, Arunschal Pradesh

ICAR Research Complex for NEH Hegion Arunechal Pradesh Centre, Dasar PO, West

Siang-791101, Arunachal Pradesh

Collepe of Herieniure & Forestry, Pasighat-791 102, Aninechal Pradesh

Irishi vigyan Kendra in Districts of Lohit, Upper Suhensir, Lower Subansiti,
Papumpare, Upper Siang, East Kameng, Tawang, East Siang, West Kameng, Tirap,

Lower Dibang Valley, West Siang, Changlang, Anjaw.

Biklcim

Mational Research Ceatre for Orchids, Pakyong, Ganglok-T371 06, Eagt-Sikkim, Sikkim |

AT Reaenrch Complex Tor MEH Regien Sikkim Centre, Tadong, Gangtok-737102,
Silckim

College of Agriculiure Enginecring & Post-Harvest Technology, Ranipool, Gangtok-
737135, Silddm

Krizhi Vigyan Kendra i Disticts of West Sikkim, South Sikkim, North Stiddm, East
Hilckim
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o _ | GOVERNMENT GF INDIA Ahnexyve. ~71
_ 40 MINISTRY OF AGRICULTURE '
5% O _ LOKSABHA | |
"1 UNSTARRED QUESTION Nu:lzﬂ? | L
ANSWERED DN:10,03.2015 L
SETTING UP OF AGRICLILTURAL LINIVERSITIES ;
VINGENT H PALA L

T, I

o i
gt )
s i
"3’ {a} whether the Government hae any prepesal to establish a Central Agricultural University in
e Maghslaya; and

-

{g {b) If 51, the tima by which the University is likely to be opened?
Wil the Minksier of AGRICULTUREba pleased to siate;-

‘éj ANSWER

MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (DR. SANJEEV KUMAR
= BALYAN)

(8) & [b): Yes, Madamn. The Meghslaya Govemment is in the process of acquiring land for
it eslublshmant of the Ummrsity Head Quarter.
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GOVERNMENT OF INDiA Armectre _.E :

a MINISTRY OF AGRIGULTURE
G o ) LOK SABHA
UNSTARRED QUESTION No: 130g '
ANBWERED OM:28.07 2015
Setting up of Agriciftuea) Universities -
PRITAM GOPINATH MUNDE i
() the datails of the agricuttural Lelversitias furtioning at presen in the ir'a!il:lls Staies of the
ceunly, Statewise: : '

ie} if 30, the detalls thareed, Stale-
be st

(&) tha major achievements of thasa agricultural unfvessitss durin

f'the last thres vaard ang the
sumrEnt year, and the details theseof, State-wiga?

Wil the Minister of AGRIC ULTUH.ED_! pleased fo staba:-
ANEWER
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MIMISTER OF STATE IN THE MiNIsTRY OF AGRICULTURE
” (DR BANJEEY kUAR BALYAN)

ClAgricilbrg Univaraity, Andhra Pradesh, e, ANGRAL in
&t the Lam Vinage jn Guntur District,

tha residuary Starg g Andhra Pragzgy
() Agriculture University, Rsj

35than. The Gout, of Rajasthan has iderfified g in
village in Jhﬂ-hw.!al:l' digtriet

thia Baran Lam

ryana has identifiad lards for
& regianal stations onge at Village B-

Rahya dhallar, Seeand at Jind and third a Vilape Dera maar Kala Amb in Mariangarh, Diay
Ambala, :

() Hortloulsrs University, Telangana, A notificelion was

tor establishment of 55 Konda Laxamar Telangana Stals
Quarters gt the Rajandra Nayar, Hydarabad.

Iszued by tha Governmeani aof Talanpnra
Hortleultesl Univarsity with Head

(d) ) The EFC far Re. 265 Crores has been spproved for

CLTIWErEion of the Raisncrg Agriculiural
Univarsity, Samastinyr (Bihar| ifta tha Raj=nifra Centrg) Agricufural Liniversity, Samaslipur
{Bihar), ;

nd FBa.rs Er_l:lra hae bésan allcostad 1o
the Agriculture Univarslty, Andhra Pradesh during 201518,

(MRs. 25 trare has Begn alocated far Agrsiture University, Relasthan during 2015-18,

{MIRs. 25 crare has bean gllocated for Horficulfurg University, Haryana during 2015-18

(VIRs. 10 crore has hesn fmleased in the yegr A014-15 and Rs,

3 grore has hean sliocated for
Hortlcultere University, Telengana during 204s. 18,
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I -
Y {a]The State Agricutural Universities have contribuled 10 human resource development a5 well g5 E
© enhancement of agricuttural production and productivity in the couniry by developing location o :
A?Irec.l.ﬁn varigtios and technologies. These agricuilural unharsﬁ_ja;s have tindly of funclisns{fa -~

i ; o i
< includs teaching research and dissemination of agriculture related information. = !"
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List of State Agricultural Universisy/ Central Agricultural Unw'ftsn}'.n'ECAE‘. Deemed University
Central University with agﬂmm'nl faculty Staie Wise Agricultural Universities.

: Partia Inha US0O Mo.13 28072015

a.'udhnl Pradesh

Acharya M, (3. Ranga Agncultural Unw&:m{mh.rdmhad

- 2. Sri Venkateswara Veterinery University, Tiropati
3 Dr. Y.5.R. Horticultura! University, Venkamramennagudem, West Godavar

Assam
4. | Assam Agrieultural University, Joska
Rihar

Rajendra Apricultural University, Puss, Semstipur

Bihar Apsicultuzal Univessity, Ssbour, Bhagalpur

)
&
Chhaitisgarh

Indira Gandhi Keishi Vishwavidyalavs, Krishak Nager

%
B Chhatisgerh Kamdhenu Vishwovidyslays, Drurg, Chhatisparh
D

| (ICAR Deemed University)

g Indian Agricultral Research Instinite Pusa,

10, Anand Agricubiural Unbversity, Anand
1 Junzpedh Apricuitueal University, linagadh

12, | Nevseri Agriculiura]l University, Naysar

13, Sardarkrnshingar-Dantiwada Agricullural University Sardarkrushinagar, Dentiwada

4, Famdhenu University, Gandhi Nagar Carpus Office, Podium Level, M F]nm Sacior
10-1, Gandhinsgsr

Haryann
15. CCS Haryenn Apniultural University, Hisar «4

16, Laln Latpat Ral University of Veterinary & Animal Scisnces , '

{(ICAH Dowmed Universityh

17. Nationed Dairy Rescarch Institute, Kamal

Himachal Pradesh

8. C3K HP Kvishi Vishwavidyaleys, Palumpur

18, Dz Y 8 Parmar Uriversity of Hortisulise & Forestry, hmm Salan -

Manipur

Central Agricultwral Universify -

20, Central Agriculturel University, Imphal

Jummu snd Kashimir

F i Sher-e-Kashmis Univessity of Agricaltiral Sciences & Technolopy Jammu

22. | Sher-c-Kashmic University of Agricultuel Scienees de Technolagy, Srinagar

Jhnrlchand

23, | Birsa Agriceltural University, Kanke, Ranchi

Tonrmmtnkn

24, University of Apricultural Sciences, Raichur

25; University of Apricultural Scierces, Banpalore
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126, | University of Agricultural Sciences, Dharwad
27, University of Horticultural Scences, Bagalkot
23 Karnataks Veterinary, Animal and Fisheries Sciences University, Bidar
5. University of Agriculiural and Horfieultural Sciences, Navile, Shimoga
Kerala
3, Kersle Agricultural University, Thrissur
il cerale University of Fisheries and Ocean St hdmﬁ, Papingad, Kochi
32 Ferala Yelennary and Animel Stiences University, Poskode, Lakkidi, P.0. Wayanand
Madlva Pradesh
F1, Tawnharlal Nekou Krshi ‘.’Lshwaﬂ&}'alaﬂ_ [ sishi Magar, Adhartal, Jabalpur
3. Rajmata Vijayaraja Scindia Krisni Vidhyalaya Race Course Road, Gwlior
35, Madhyr Pradesh Pashu Chikitsa Vigyan Vishemvidyalays, labalpur
Maharushira

36. | Dr, Penjabrao Deshmukh Krishi Vidyapeeth, Krishi Noger, Akels

.....

37, Mahatma Phule ¥rishi Vidyepeeth, Dist Ahrmednagar, Rahuori

iR, Dr. Balrsaheb Sawant Konken Krighi Vi dEuEl:ﬂ:l , Retnagin, Dapoli

in. Marathwada Agricultural University , Parbhani

40 Maharashtra Animel & Fishery Sciences University, Seminary Hiils, Nagpue
(TCAR s lJen:mu:rl Duniversity)

41, Central Tnstitule of Fisherics Education, Panch Marg, Off Yarl Read, Andbes (West),

| Mumbal

Mapaland
Et‘ﬂ‘t_!‘!l University with agricaltural Baculty

2, Magaland University, Lumari, Medziphene

Orisza

4%, | Onizea University of Agriculiure-& Technology, Bhubaneswar

Tusjab
44, Punjab P.ngnu.lnual University, Ludhiana
45" | Gum Angad Dev Veterinary and Animal Sciences University Ludhiana :
jasthan

4. Swaml Keshwanend Rajeasthen Agriculturs] University , Bikanet

47. Maharans Pratap University of Agriculture & Techaology, Udaipur

48, Raiasthan University of Veterisary & Animal Seiences, Bikanes

[} 5ri Keran Marendra Agriculiural Univesity, Jobaeer, Tnipur

50, Agriculture University, Judhpus, Mandor, Jodhpur

=3 i Apriculture U m*.u:rmtj-' Kota, Bor hlw.a Kota

Tamil Nadu

32 Tami] Madu Agricuttusal University, Coimbateors

$3. Tamil Madu University Veterinary and Animai Stiences, Chenngi

54. | Tamil Nadu Fisherics University, First Line Beath [Load, Napepattinam

Telanpans

55, Sri Konda Laxman Telangana State Horticultaral University, HO at H-B-jl:TtﬂI-i Nigm'
Campus, Hyderabed

5. Professor Javashankar Agriculiiee Unwmsr.-- Rajendranagar, H}rdmbad

57 S0 BV Mersimha Rao Telangana State University for Veterinary, Animal nnn:i Fisheries
seiences, Rajendranagar, Hyderabad
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I;{_ Jttar Pradesh
I: p—
ga Marendra Deva University of Apriculbues & Technolepgy, Kumargeni, Paizabad
59 Chanrdra .Elﬂ{hﬂt' Aznd University of Agriculture & Technology, Kanpur
&0, U Pandit Dees Duyal Upadhysy Pashu Chikitan Vigyen Visws Widyalaya Evam Ga
Annsandnan Sansthon, Mathure :
1. Sardar Ballabh Bhet Patel University of Agriculture & Technology Ruorkes Road,
Modipuram, Mearut . !
(62, | Manyaver Sho Kanshiram Ji University of Agcl, & Technalogy, Banda |
Deerned University
63. Sym Higginbotiom Institute of Apriculure Seisnces & Technelopy, Allghabad
___iwmﬂt ral University
fid Rani Lakshmi Bai Central Apteulural University, Thansi

Central University with agricultaral facolty

5. Binams Hindu Univessity, Yerenasi
0é. Adigarh Mosting University, Aligarh
(ICAR Decmed University)
67. indien Vetcrinary Research Institte, [2alinapar
L Uitarakhand =
i (18 Penl University of Agrictlture & Technolopy, Pentopgar
69. | Uttarakhand University of Hortichlture and Forestry, Bharser, Paon Garbwal
West Bengal
70, Bidhan Chandre Krishi Vishywevidyalays, Mohanpur, Nadiz
71, | Unar Banga Krishi Vishwavidyalaye, O Pundbari, Conch Beher
T2, West Bengal University of Animal & Fishery Brignces, Kolkats
Central University with agricultural faculty
73 Vizhwa Bharti, Bichum Disin, Shantiniketan
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LOK SARHA SECRETARIAT #92mie <222
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. 43

Subject: Request for dropping of Assuramce given In reply to Unstarred
Question No. 2928 dated 03,08, 2018 regarding "Reversion to QRS

£
On 03 August, 2018, Shr Haﬁnsharkar Minama, M.P., addressed an
Unstarred Question Mo, 2928 to the Minister of Finance. Tha texs of the
Questian along with e reply of the Minister Is as given In the Annexure,

4 The raply to the Cuestion was (reated as an Assurance By the
Committes and required to be Implemented by the Ministry of Finance
(Degartment of Finendal Senvices) within thres months from the date af the
reply but the Assurance is vet to be implementad.

3. The Minlstry of Einance {Department of Financial senvices) vide OM F,
Mo, H-11016/12{2018-PR dated 28 January, 2019 have stated as under:

"The Hon'ble Central Administrative Tribunal {CAT), Emakulam Bench in
5 judgment had deciared that the applicants of Original Application
{CA) Mo, 20/2015 are desrnad tg have been appointed from the date af
vacancy and they shall be Included in the CCS (Pension) Rules, 1972,
However, the Department of Post (Do) has flled a pettion befase the
Hon'ble High Court of Kerala challenging the order of the Hon'hle CAT.
An Interim order of stay on the operation of the order of the Hon'bie
CAT has been granted and the tase & still pending, Thus, in view of
above, since the order iz specfic in a particular case whose judgment by
the Hon'ble CAT has been challenged by the DoP before the Hon'ble
High Court of Kerala, and thers is no proposal to extend the orgder of
Hor'ble CAT to all the employes, the Committee on Government
Assurances, Lok =abha, 15 requested to drop the above Assurance In
terms of the existing instructions of Minlstry of Parllamentary Affairs
(MaPA) and Intimate the outcome to this Department, "

4. In view of the above, the Minisiry, with the approval of the Minister of
State for Finance, have requested to drop the Assurance.

The Committee may congider,

Dated:- 2|[ut|zeze _
New Delhi T,
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GOVERNMENT OF INDIA
MINISTRY OF FINANCE
CEPARTMENT OF FINANCIAL SERVICES

Ll i ]

" LOK SABHA #
UN STARRED QUESTION NO, 2928
TO BE ANSWERED ON AUGUST 03, 2018/ SHRAVANA 12, 1840 [SAKA)
REVERSION TO OPs

2928. Shn Manshankar Nlnama:
Will the Minister of FINRANCE be Pieasad o state

(&) whether the Central Administrative Tribunal (CAT) had given order to thé Union
+ Govemnment to provide the benefit of Old Pension Scheme{0OFS) b place of New

Pendion Schame (NPS) to the employess eppointad afier 4 January, 2004, i 80, e
details therepr:

(bl whether the Government has ssuad notification for the employess of every

CentraliState Goverrmant ang autonemous bodies In this regard as per tha sed ardar
of the Bench; and _

. (€} I 5o, the detalls thereof and If not, the reasons tharefar?

ANSWER

The Minlster of State in the Ministry of Finance
(Shri Shiv FFa‘zap Shukia)

the: dats of vacancy and they shal bs ingiuded in e CCS (Fension) Rules, 1872, However,
DoP hae fiied & petition befors the Hon'tle High Coutt of Kerala challanging the arder of the
Hon'le CAT. An.interim creier of slay on the operation of the order of the Hon'ble CAT has
beer: granied, The case |s stil pending,
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w5 iF LOK SABHA SECRETARIAT 9/ ?
] & COMMITTEE ON GOVERNMENT ASSURANCES '
) - MEMORANDUM Mo, 44-
“‘ Subject: Reguest for dropping of Assurance given In reply to Unstarred :
:}‘1 Question Mo, 4172 dated il.g‘i}.zﬂl;’ regarding *Drug Addiction” B
4 b g
On 11 August, 2017, Shri Ranjit Singh Brahmpura, M.P,, addressed an i
il Unstarred Question No. 4172 to the Minister of Health and Famlly Walfare, A
i The text of tha CQueston along with the Feply of the Minjster is z< givean In the K
& Annexure, ;
i 2 The reply to the Question was treated a5 an Assurance by the r,
iy Committee and required to be Implamented by the Ministry of Health and 1
EZEE' Famity welfare (Department of Health & Family Welfare) within three moriths H
g& from the date of the reply but the Assurante s yeb to be Implemented, B
g = 3. The Ministry of Health and Family welfare (Department of Health & E
il Family Welfare) e oM No.H.11016/05/201 7-DDAP(PY) dated 12 February, B
i 2018 have stated ag under; .
E "The reply |n respect of part {d) on which the Assurance has been
i made, marely Indicates the Criteria and the process for recommending B
s an oraanization for consideration of grant-in-ald as envisaged under the &
i scheme for Prevention of Alcehollsm and Substance (Drugs) Abuse and l
5 & process by which new cagee 8re considerad for Grant-in<Ald, hence,
E It may nat be construed a5 an Assurance,”
i 4. In view of the above, the Ministry, with the dpproval of the Minister of
State for Health & Famlly Welfare, have requested to drop the Assuranca, Y
i
The Comimittes may consider, d

Dated- El:[i.a-an
Mew Delhi

:

T

o



GOVERNMENT OF INDIA
MINISTRY OF HEALTH AND FAMILY WELFARE
TDEFARTMENT OF HEALTH AND FAMILY WELFARY,

LOK SABHA
UNSTARRED GUESTION NO. 4172
TO BE ANSWERED ON 1™ AUGUST, 2017

DRUG ADDICTION
4172, SHEAT RANIIT SINGH BRAHMPURA:
 Willthe Minister of HEALTE AND FAMILY WELFARE be pleasod to siste:
(&) vheliwr the Drug addiction mimed suicides nre mr: anly reliable all-India statisties 10 gnuge

- the exlent of drig problem, i so, the details thereof

(b) whether the Gnrcmmem propoees to formulate, paramnetess to quantify the consequences of
dlulnhmmlndénand if 50, the. detuils thereaf:

(<} whedm the Government proposas to estnblish drug related Mwml emergeney rooms ard if
80, the detlls thersof, nnd

{d} whether the Government b omﬂd:ring cstablishmeat of move affordable rehabilitation
cmmiquhcvi:ﬁmwfdngabumwd if 50, the detnils thereod?

ANSWER
THE MINISTER OF STATE IN THE MINIiSTRY OF HEALTH AND
FAMILY WELFARE
(SMT. ANUFRIYA PATEL)

fa):  Thers is no authentic deta svaitabls in this vegard,

(L) The Ministey of Social Justice & Empoweriment b, in Auguwst, 2016, assigned the woak
of eondueting the National Survey on Extent sud Pattern of Substence Use in ndie o National
Dirug Dependence Treatment Contre (NDDTC), ATIMS, New Delhi.

(u J= Al the stateand canteal govermment haspitn! emexgonsies nuterto all kinds ofmg#my
umuhnum including thase related to drag use.

(d) The mumber of de-addietion cantres likely to be esimblished in a State/UT depends on the
numbnr of proposals received from the State Government/UT Administration, As per the existing
gmdﬂmu of fhie "Centrol Sector Scheme of Assistance for Prevention of Alechofsm und
* Subgtance (Drug) Abuse™ mun by Ministry of Soctal Justice & Empowerment, the proposal for
new projects pecommended through their ecoline portal by the State Govemnments/UT

Administrations are plnced befove the Soreening Committse constituted | of Susisl
Justice & mEo_?_EME conaidorstion, The proposals cotnplets in all respect as per norms
“und guidelines of the Scheme are recommended for consicerntion of Grant-in-aed, ]
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COMMITTER ON GOVERNMENT ASSURANCES
MEMORANDLIM Mo, ‘Té.

Subject: Heq;ﬁt for dropping of Assurance given in reply to Supplementary to
Sta Question No. 384 dated 21 Aprl, 2015 by SHA A,
Arunmazhithevan, M.2,, regarding "Ackd Attack o Women and Girds"

———

On 21 Aprll, 2015, Shii Butha Sukender Reddy and Shri A, Arunmozhithevan,
M.Ps., addressed a Starred Question No. 384 to the Minister of Hame Affairs. The text
of the Queston along with the reply of the Minlster s given In the Annexure.

e During the Discussion, Shi A, Arunmazhithevan, M.P., raised the following
Supplementary Question -

T would like to krow whether the Government will consider adopting
stringent measures 1o stop the sale of add to unauthorised persons,*

3. Inreply, the Minister of Home Affairs stated as follows:

"In addition to the other information that we are preparing a
software to requlate acid sale which s under process.”

4, The above reply was treated as an Assurance by the Committes and required to
be implemented by the Mirlstry of Home Affsirs within three months from the data of
tha raply but the Assurance fs vet to be implemented.

5, The Ministry of Home Affairs ke OLM, Mo.15020/21/2015-SCIST-W dated 16
March, 2018 have stated as under:

“That a meeting was held on 4th Cctober, 2017 to discuss feasibility of a
software for regulated sale of acid from the point of origin to the end user, After
cetalled dellberation with the representatives of various Ministries, it was decided
that the sale of acd is aiready regulzted by the Polson Rules, 2013 and
oevelopment of software to requiate sale of toilet cleaners (acid) may not be

desirable as they are sold by small Kirana stores I rursl areas, Further, no usaful
purpose shall be served by this."
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In view of the ahove, the Ministry, with the approval of the Minister of State

Home Affalrs, have requested to drop the Assurance.,

B.

Ll el B et Bl e |

The En}ﬂmlttee may consider.

Mew Dalhis

Dated: =[] 2020
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GOVERNMENT OF INDI,
4 MINISTRY OF HOME AFFAIRS

LOK SABHA
STARRED QUESTION NO. 354
TO BE AMSWERED ON THE 21 APRIL, 2015A/AISAKHA 1, ﬂi'.l' {SAMA)

ACID ATTACK ON WOMEMN AND GIRLS

*384, SHRI GUTHA SUKENDER REDDY:
SHRI A. ARUNMOZHITHEVAMN:

Will the Minister of HOME AFFAIRS hn pleased to state:

{a) whether cases of acld attacks on women and girl;i- kave basn
reported and if so, the tolal number of such cases reported, number
of women'girliehildran injured died, sccused mrested, convieted

and the action faken ageinsg the guilty persons separately during
each of the last three years, State-wice;

{b) whether a meseting with the Chisf Secretaries and Health
Bacrotaries of the Statex asd Union Territories was held recently in
this regard, if so, the details and the outcome thereof;

(c) whether the Government has isswed any guidelinesiproposes to
evolve a mechanism for compensation'medical traatment of victims
of acid attacks in compliance of the Eup-mnn C:nurl:':. directive and
if sn. tha datails thereof; and

id) the other corrective sieps taken by the Govemunient to check
such cases including amandment in the relevant laws, regulating
the sale of acid, introduction of a tracking system for the sals of

acids, strengthening the legal and administrative framework and
providing speedy justice to such victims ete.?

AHSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFRAIRS
(SHRI HARIBHAI PARATHIBHAI CHAUDHARY)

(a) to (d): A statement is lald on the Tabls of the House.
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STATEMENT IN REPLY TO PARTS (a) te (d) OF THE LOK SABHA STARPED

QUESTION | lm-ﬂﬂllﬂtﬂlﬁ.ﬂiﬂlﬁ

(&) As per Information provided by the Natlonal Crime Records Burean
(NCRB), the data on the acid attack victims and action taluen agalnst the
parpotrators over the last thres years iz gluen in Annexse | and N
respectively, £ -

(b} and (€) In pecardance with the direction of the Honble Suprome Gourd
in Writ Petition (Criminal) 129 of 2006y Lawml vs Union of India, a jolxt
maeting by tha Union Home Secrstary smid Union Hastth Sacretary with =i
States/UTs was convenad on 14 larch, 2015 to discuss on the directions

af the Hon'bie Supreme Court on treatment and compensation of the acid
attack vietins., :

In the moeoting, the following major deciclons wera takan and
conveyed to the representatives of States/UTs, '

+ No acid attack victim will be denied trestment by any hospital,
pubslic or pdﬁte under any pretext and any erring hospitaliclinic
_violating the legislative provislone chould be dealt with stermly
The sdministrative machinary of the StatesUTs will ensure
treatment of acid attack victims
+ First eid and trecatment free of cost to be provided to the acid
attack vietims
+  Minlmum compensation of Rs. Threa lakh must be provided to achkd
— attack victim

The minutes of the mecting have been circulated to all the
States/UTs for appropriate action. As far as Victim Companication Schama
is concerned, all the S5tates/UT: have notified thelr victlm compensation

(d) The Ministry of Home Affalrs has enactod Criminal Law (Amendment)
Act 2013 which hass incorporated specific provisions not onty to deal with
mcid attack coses i.e Section 326A and 3268 of Indian Penal Gode (IPC)
but alse providing compensation to victims of acid attack vietima i.e.
Sections 357A, 3578 and 337C of the Criminaal Prosedure Coda (Cr.P.C.).
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A mew section 1668 in Indisn Fansl Cada (IPC) has also been
inserted to provide for punishmant uplo one year, In case the hesplials :
(publie or private) do not provide first ald or medicg| trostmant; free of -
cost; to the victims of aoid atiack, b

The Ministry of Home ARalrs has alse lssusd &n advisory “Messures ta
Le taken to prevent acid attacks on people and for trantment med
rehabilitation of survivors” on 3o Azgust, 2013 to sll Statesw/UTs with the
objective of regulating sale of acids and minlmize the ssay avallekdity of

achis. The advisory = availsbie In I'lImIHrj.r of Home Affalrs wabsbls £

ﬂmﬁhwwmﬂ_%m
Eiﬂ!’&lm&m. A5 per the provisions of Poleons Act 1819,
The Polsons Posssssion and Sale Rules, Z0M3 are to be formulatsd sad
enforced by the StztaslUTe, whizh Is baing monitored by he Hon'bia
Suprema Courd directly. However, the Ministry of Homa Afsls hes aizg
wrged the States | UTs to oxpedits the formulation and effoctively
implement the rules and Interim mossurss a8 enumarated In the afovessid
advisory. The advisory also  directs the StalesUTs to disburse
compongation of at least Rs. Three lakh as mandaled by the Hon'kiz
Supreme Court snd alse prescribes modafities to be followed in ta
regand. '

The Minlstry of Health and Family Welfare has sisa issued s

advisory on 02.05.2013 to | the Stetes/UTs for providing frse modieal
treatment to the acid attack viciims,

Tha Ministry of Home Affalrs is of the view Ut a nefiware with
features to track sale of acids from point of origin te end-wsers should be
developed and ueod by the States. The Unlon Government ks raquested
the State Governments snd the High' Courts to comslder setting-up Fast
Track Courts {FTGs) for dispesal of eases rolating to offonces agalnst
women and othor vulnerable secticns of anr-inﬁy 2z redolved ln the
Confarence of Chiefl Minlsters and Chief Justices heid on Til April, 2813,
The States/UTs were periodically regussted threugh sdviseries 1o
sirengthen thair iegal ul‘ld'tdnjll'lltl:l‘nﬂl;'& machinery to desl with the cases

*of erimes against women,
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ACID ATYACK ON WORMEN REPORTED DURING 2011 TO 2013 (PROVISIONAL)

Cases Registared (CR], Women Victim (WhY), Cases Chargesteeted (£5), Persons Arrested {PAR),
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he State/UT wise cases registered and ' I? N
parsons arredted under l:ﬁlﬁ:l attock during 2014 (Provisional]

i e
& 5. No, StatefuT Caves Rugistered Persans Arrested

Andlra Pradesh
Arvnachal Pradesh
HAszanm
Bihar
Eﬂlﬂtﬂsﬁwh
Goa
Gujarat
Haryans
Himachal Pradesh
fammu & Kashmir
| Jharkhand
_| Karnataka
Kerala
Bdacthya Pradach
fzharachtn
Manipur
Meghalays
Mitoram
Mogalend
Ddisha
Punjab
Rajasthan
Slkckfm)
Tl Bady
Felmgam
Tripurs [upto October #014)
Uttar Pradesh
‘Uttarakband
West Bengal
Total {States)
A & N [zlands
Chandizarh
D & W Haveli
Daman & Diy
Celki
Lakshadwesp
Fuducherry
Total (UTs)
Total (AR Indfa)
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21.04.2015 : /a/

(Q. 384)
SHRI GUTHA SUKENDER REDDY : Hon Speaker Madam, after seeing the

answer of the horj. Minister, | am sorry to say that though the Goovernment is
taking 50 many measures, thers is no control on acid stiacks, In 2014, overall 310
acid atiacks took place with Uttar Pradesh topping with 186 cases, followed by
Madhya Pradesh with 53 cases. Is the Government providing any legal assistance
to the scid attack victims apant from the monetary suppert? 1f so, please give the
details thereof.
o whend wad : wPem, W e a2 £ Swe ore & B w0 e o A St gER
fay €| ved 826 (v) of 326 wiftm & & afew o9 oh = el & quw o )
aerd oo UE ot 166 (1) ot e d e & 97 wEmad wiww = wen # @ 9w g
o AT 3 W w8 g, B 1ee (@) R & S Giftm m gana we f gen
v 7o & ik wEde witew W TAEE wites o m o et ga B o A A
o @9 vE e W g B et o i A v we g & o o 6 e # e
188 (v) o =) w9 Tiuw e, gwd wEw wlvend dw o g & gl aeel ol
i o &

o s g W9 wan AT Sag € Fee 32 (9 of dure A | owed &
wa s o W= w R =9 e ey 10 o oft oE W oow @Y # wen o R
wrmers fen & o ase () F s @ SWW w1 sEET 9 W) W Hon @ Saw 9y
TE WA T A G, 9E T G e e e §1 Wi = osa e © Ay
ﬁﬁﬁuﬁﬂﬁﬁmﬁmmﬂmtmmmmwﬁmhmw
S o~ dn & g e et aref| @ g i, Wl tee (@) W T WO £
el

TSmO gmnd ot g Aee s ey 3 o Bl B e a9
a57 (7) @ men Dl @ gueen ¥ B T oW WK T w0 EO-A
e T T g & s e &1 ol e e e o &
wiam ol o e O W § fF wEmed B B of e 20 T W U g
AR E, T S o geree < der & e wae o) yaeE B gEed e o v i
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21.04.2015 : ?/

£ w v & W 4 3w @ fiy ot T TR 9A 81 TER At wee @ 4 e
Farn wE § % @ T wmE gl gy & owe ww vw & # 5 e W 1ee (0
166 () =7 form, 50 T T8 #9 8 w e dwen fered e W e W e
= o g B B By o Pl w80 Aw # gm e o o gy TR
80 3t 65 & = W & T a0 B oft B wen T dEew & B e o e
e § 3% T5 g fEy ouw Sod v
e gEE YAt ¢ A wiieR A e e oo e B o e SR S
wma gE B @ m wl, gwe v gd 7 e 81 g oefiR o 81 1 would
also like to know whether the Government is planning to bring in changes in the
school curriculum, bringing behavioural changes in the youth against acid attacks
and anti-social activities, 9T o g gaw @9 = TE W PRGAA A TR w9 -
T FIY WU FW @ £ W w0 e 47 anw gw oy F wam 8y
it gt wiadl ;Y SEEE T @R A o s i o awd § weER @ e g
T TE T S W WY W N TW T Aew e £, W AR wew ¥ e vl o oy A
pw T 8§ 9 W OuE W oade v £ of aw oo A W £ d o side w8
T T AEAR gEd wes o §1 ot & 9w S ol wee s wit, =9 e
Coold|

ol @, el gk S A Rt A ofts 9 e e & 99 e o e o O
g1 oftrs &3 @ farg o, oo qredtE o et and R Freres 1 aw v & ety
g 18 W @ o wE @ Wit 3 W S §) W daw o Rl men & 15 e #
o WY 4T oen 8 5 S fwe o, wn g B, e wr sge & g9 e A
s & wra Rerd v ofw of ety & of win e & = o & iy ol
TEIH BN WY T ST SR 8 o 96 W v o wmer @1 ()
SHRI A. ARUNMOZHITHEVAN (CUDDALORE): Thank vou, respected
Speaker Madam, R A

You used to hear that it is the State Government of Tamil Nadu which has
introduced this and that for the first time in the country, under the dynamic
leadership of our leader Puratchi Thalaivi Amma. This is the kind of leadership
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21,042015 [/‘u/"

our beloved leader provides. Again, it was the Government of Tamil Nadu under
the dynamic jcadership of Manbumign Mudhalvar Puratchi Thalaivi Amma that
has banned and regulsted the sale of acid in the State for the first time in India,
oroviding compensation to the victims and thereby reduced sich ecid attacks in
Tamil Nadu.

However, acrogs the country the number of such acid attacks has increased.
The sale of acid is banned but we are not able to curb these acid attacks. Madam,
a 38 years old widow was attacked with acid in Delhi yesterday. It seems there
are some deficiencies in desling with the sale of acid. Therefore, 1 would like to
know ﬁhedmrtlm(}nwnunuu will censider adopting stringent measures (o stop
the sule of acid to unauthorised persons,
ot ik witeed) « sy sl o) S e o el & wEs fey mged g 198 B
e T ot e @ e o w w € B W e o deemerd W @
fo i g &0 & B9 o0 Worest 4 32 a § ofw I oy oh & F e §, we
wﬁmzmﬁ#hmﬁﬁmhmﬂmmﬁh@ﬂmhﬂm
vy w ft o) e vl 1 S svdn wpel 4 0 dws du few T e
g% 9w & W 16 WA 9 50 99 o () i o aw T o 8 e W e A
ey o T8 R vere B fry iy, e wewmET ¥ diece 4 b av § R
wiyede o) Tet Prrd e #) o fE A e oY aeAR YE W dew W R @
gowE 7 8, @wd foy w9 5% o Tont §) '
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21,04.2015 , ]{

SHRIMATI P.K. SHREEMATH]I TEACHER : Madam, victims of the acid attacks
are always young women of lower ages. Most of them are unmarried also. When
they lose their faces dud to scid attacks it is like losing their identity and
confidence to face others. ‘ They try to confine themselves and avoid public places
m pain.  Madam, because of the mental trauma and pain they deserve
psychological counseling also. Most of them, I understand, are marginalized, |
would like to know whether the Government is prepared to provide monthly
pension throughout their lives as it is the duty or the responsibility of a
Government to protect such women.
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@ 'LOK SABHA SECRETARIAT
" COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM Na. 98

(I) Unstarred Question MNo. 3662 dated 19.04.2010 regarding "Matlonal
Electronic Misston.” (Annexure-T).

fiiy Unstarred Question MNo. 2559 dated 17.08.2011 regarding “National
Electronic Mission,” (Anmexure-TT)

The above mentioned Questions were asked by wvarlous M.Ps. to the Minister of

Communications and Information Technology. The contents of the Questions along with the
repiies of the Ministers are as given in Annexures (1 to IT).

2, The replies to the Cuestions were trested as Assurances by the Committes and
required to be Implemented by the Minlstry of Electronics and Information Technelogy within
thres months from the date of the reply but the Assurances are yet to be implemented.

i The Minlstry of Electronics and Information Technology vide O.M. MNo. 2{30)72010-
Pari. dated 22.12.2016 have sthtad as uncler:

"Electronics industry Is glabally Integrated and Is characterized by great velodty In
terms of technological advancement and disruptive business models, To stimulate
growth of the IT-ITes (Information Technology - Infarmation Technology enabled
Services) and Electronics hardware manufacturing sectors, & Task Force was seb up
by the Government in August 2009. It gave 99 recommendations to promote
glectronlcs manufacturing |n the country. The demand for. electronics hardware In the
ﬁuntﬂf has hean projected to Increaza fram USD 45 Billion in 2009 to USD 400 Bllicn
2020.

Matlonal Electronics Misslon {NEM) was emvisioned as an empowered Inter-Ministerial
bedy to be implemanted through attonemeous National Electronics Commission (NEC;
chairad by Secretary, DeitY) and steered By a Mational Electronics Advisory Board
(MEAB) chaired by Minister of Communications and Information Technology.

Curmently, Inter-Minlsterial Commitees are constitubed for the individual Schemes with |

the approval of CabinEL For example Empewered Committee chaired by Dr. VLK.
Saraswat, Member, NITI Aayoq for Semiconductor FAB projects; Steering Commities
chalred by Secretary, Meity for Electronics Manufacturing Clusters; Natlonal Planning
and Monitoring Councli for Eledronics Products (NPMC-ER) chaired by Secretary,
MeltY for policy for providing preference to Domestically Manufactured Electronics
Products (DMEP) in Goverprment procurement; and Appraisal Committee chaired by

)
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These Commitess are primarily recommending and monitoring bodies and ot
been delegated powsrs to make modificatichs/deviations in the aporuied
pollcles/schermes.

While NEM would have been a good approach to manage the fast changing
Electronics sector, given the response of Depariment of Expenditure (DoE) and as
diso the fact that the work on all the schemes is already on and’is belng managed
through alternate arrangements, It is felt that NEM aims and objectives are partly
being fulfilled within the existing system.,

The malter was taken up with the DoE on many occasions. However, DoE has naot
supparted the above proposal, Therefore, It was decided not to pursue the NEM

Dfmﬂﬂal i

Additional Secretary, MeitY for Modified Special Incentive Package Scheme fm-éxpsj_ A

In view of tha above, the Ministry, with the approval of the Minister of Electronics and

Information Technology have reguested the Committes to drop the Assurance,

The Committee may consider,

DatED - 21)0|| 2020
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vt Ry : GOEVRENMENT OF INDIA 3
: — MINISTRY OF COMMUNICATIONS AND INFORMATICON TECHNOLOGY
L {DEPARTMENT OF INFORMATION TECHNCLOGY)
LOK SARHA
UNBTARRED QUESTION NO.3662
TO BE ANSWERED ON; 19.04.2010 J{

i 1 NATIONAL ELECTRONIC MISSION
‘R i

i 3662 SHRET RAMESH RATHOD:

Will the Minieter of Commmunications and Information Technology be please to state:

: o _ () whather the Covemnment has any proposal to sot up a National Electronics Mission
i o create @ comprehansive anvironmant for manufactudng of electrenic Bems in the

B country;

i (D} if, 8o tha details thereof; and

() the tima by which it i likely to be set up in the country?

<

; %% . ANSWER

B

MIMNISTER OF STATE FOR CONMMUNICATIONS AND INFORMATION ECHNOLOGY

: :i" {(SHRI MC}I?PILDT}

|

g {g)(b) and (c}: The Department of Information Technology(DIT) had set up a Task

: ﬁ_ Force to suggest measures 1o stimulzte tho growth of 1T, ITES and Elechronics
b5 Hazdware Manufacturing Industry In the country, in August 2009. The tems of

. referance of the Task Force were to suggest: (a) Strategies to augmeant the growih of

the IT software and |T enabled services sector in the context of global development;

= b} steps needed to acceferate domestic demand for (1} Electronics hardware products

R and (i) IT & IT enabled services and (c) steps needed fo boost domestic

| = manufacturing In Electronics hardware sector. The Task Forcs submitted #s report on

5 1:;" 11" December, 2008,

i ?f One of the recommendations made by the Task Force pertains to establishment of a '

5__.&} ‘Naticnal Electronics Mission” — a nodal agency for the electronics Industry, within DIT,

% 16 help in the synchronized functioning of the industry for enhancing the ease of doing

g i business. The above recormmendation and the other recommendations of the Task

£ o Fi:fﬁ:?d am under examination by the Department, No decision has been taken in this
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GOVERNMENT OF INDIA
MINISTRY OF COMMUNICATIONS AND DNFORMATION TECHNOLOGY
[DEPARTMENT OF INFORMATION TRCINOLOGY)
LOK SABEA
UNSTARRED QUESTION NO, 1558
TO BE ANSWERED ON; 17.04.2011 4

NATIONAL ELECTRONIC MISSION

e
2599 SHII SYED SHAHNAWAZ HUSSAIN:

Will thie Minister of COMMUMICATIONS & IWNFORMATION TECHNOLDGY be pleased fo state: -

(g} whether the Government propeses o sek up Matlonal Electronic Mission on the
recommendatbon of Task Fares on liformation Techoology

(b 1F 20; fhe detsils thereof slongwitk the saliant features of the Palicy;
{2 the datuile of other recomimendations of the Task Fores:

() whether the Task Fore b also outliacd shorl teem, mediim tzm ond long temm
frameworlk for information technobogy in indastrial sectof,

fe} if 50, the details therenf, mnd
(f) the setion taken by the Government in this regard?
ANSWER

WINISTER OF STATE FOR COMMUNICATIONS AND MNFORMATION TECHMOLOGY
(SHRI SATHIN PILOT)

{aond {6 ‘The maties & undsr cansidaration of Gowernmeni.

{¢y The Task Force bas made 198 recommendations, A brief descripion of the main
pocommendations 18 ut Anoesire-]

(43 mnd {e):  The Task Force has suggested severnl measures far mpid growth of the indusiry
and hat cutlised a rondmap for U irduatry in the mesdiien asd long-tarm. Aparding o the
Task Fores, with suitle policy. initlesives in place, the software ard soivices sector has the
potantinl ty grow frem LSD 387 billion in 2002 to LISD 105 Hillion by 2014 aod LESE 225
nillion by 2020, with sxports growing from LISD 463 billien L 2009 to USD &2 billion by
204 and USD |75 billisn by 2020, Simiady, he electronies hardward prodaction in the
couplry Is prajectad o grow from USD 20 billlog in 2009 to USD 100 billion by 2014 and
USD 400 billien by 2020, This icludes sxports of USD 4 billion in 2009 growing 1o USD 15
billion by 2014 and USD 80 billion by 2020, ;

In e software ned scrvicos sector the smployment peneration {dirsct amd indirect) ®

projecied o grow from 102 milfisn kn 2009 ta 159 millien by 2014 and 30.0 millien by 2020

and in ebectronics hardwars sectar, It b2 projected-to grow from 4.4 million:in 2009 fo 16.]
million by 2014 and 27,8 millicn by 2020,

if): The action tnken by the Government in this rapard is at Annexure-IL
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LIST O RECOMMENDATIONS OF THE TASK FORCE

SERVICES SECTOR;
h
Fizeal Incentives:
. sion of income tax holiday under section 10408 of lnceme Tax for STP scheme in

rity with SEZ selieme,
*  Arldress implications of Dirscd Tax Coda, service tax isswes g |'n:5|;|-|1.l|;|;£_ =50E ﬁfdlIPFiL'il:_'r'
- of indirect taxes {or packaged sofiware, '
El.lluu Resource and Tabeni Developuvsent:
of Introdusing soft skills program across universities.
Develeping requisite skills and competancies w.rt. ail levels of smploynant,
Matiofial stendards on empleyability aascasment,
= Structurally strengthen the education system
Halroral faculty development
Tndlian student fund aikd ageocy
Building domain speciaiisation
Bu'l'.Hlnn;g: Workd Chaas Business and Soclal Infrastracinye:
* Promaoting the ereation of inteprated physical snd social infrastrscture in 10-15 Tisr=11 ond
Tier-11 locations
= Addressing e requirement of addioral Power and Telecom infrastructure Developing
rew townships with ITHTES savvy eso-ystem
#  Developing sew townships with ITATES savvy eco-syciem
Ensuring & favournblo Business Policy nnd Hegolatory Environnsent:
*  Impraving labour bews in line with need of the hour
8 Strengthening off-set policy nomus'to include TITESBROD
Clobal Trade Developiment and Advocating Free Trade in Services:
= Fres mavemant {prq'n'F:::ir,u:sz d:pum;l abroad Tor execution of ITATES comtracts
Addressing the counter profectionism meaniees by cber couniries
MNegotiating Double Txation Avoidance Treaties & Tomalization Agreements
Madia campaign 1o promate Indis ns 2 value added partner
Ensmg visa norms for India
Market Development Accoss assisiancs in SMEs
Establizhing India as n Trusted Sourcing Hunb for Profossionn] Secvices:
»  Dewvzloping pational scourity steatepy
*  Cyborcrimes
*  Capacity building of enforcement apencies
» Addressing the Baue of perceplion aboat India Risk
Hareesging Growth for Inchesive sod Equitable Growil:
*  Offering ICT sclutions for inclugive growth
*  Providing cenngstivity and seeess
. Empu“tnng education and healthears system through providing computers md braadband
connectivity d
*  Improving hard and soft infrastruciure
Catalysing Growth in the Domestic Mnrket: '
*  [Dnpediting implemsntation of National e-Govemnance Plan
»  Central repository of e-Governance solutions that can be used across States
*  Standardimtion
*  Reusabilivy of solutions
¢  Encourging collaboration and nlh-r.matra:.tlnj; with SMEs
Fl:lilhnlg 2 Sastainable Ecosysiem for Innovation and R&D:
Tax exemption on in-houss R&D expenditure
v [nnovation laws
= Thematic innovation slusiers
Commersinlsation of technologses developed in Qoverrment lahs
Gevermment fund 10 provide grants for giobal patenting and copyrights
Crreen T initintives including standardisation
«  Cenires of Excelience in the top technical institutions and universitis

o Tax incentives

B e e e e ety L o et i A,

Aﬂﬂﬂ&{ﬂ-
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TASK_FORCE RECOMMENDATIONS PERTAINING TO_THE ELECTRONIC
CYSTEMS, DESIGN AND MANUFACTURING ECOSYSTEM (OTHER THAN
S TRATEGIC ELECTRONICSY:

Flacal Incentives: : . - 4
v  Excnsion of income tex holiday under saction 10AM0B of Income Tax for EHTF

sohemt
Stable tax struciure ‘!

Address issues of Goods nad Service Tax (GST) _

Ineentivizing R&D New Product Development! Indigenization

Availability of financial resourcss ut sttrmctive tatat

Priovity status to [T perchases

Incentlyizing the consumers

Encournging “Made fn/ for [ndia” Guendle:

Procussment praference

Using made in India anode for evarnting National Projects

Sposifying Value Addifion for foreign investment

Ineluding roade in Tndin products & part of bilaternl (rade agreements

Creating standnredy for voltaps, fraquency and thermal varistions 38 well 23 EMC/EMI
safoly ,

. Encourage development of bifingunl software in ovder 1 address the languige larmers
Pronote Skill Devolopment:

o  Mesd to focus on skill development

«  Regulations aronnd over-time and conteety ped to be Tlexible

F-Waste Management: Announcing a dedicad Jogistation for e-wabte managesuedl.
Demansd cossolidation:

s Bulk procurement
= Opening up defence and liomeland secuiity of [T/alectonics equipment f
privale sector with an objective of achieving valued sddition/ local conteat

Promote solor PV munufacturing

i

L]
.,1 o  Empowering education system wilh compiters and broadand connectivity Digitize lndio
7] Est -

ablishment of National Electronies Mission:

« Establish Natiooa! Electronics Mission with divect |ntesfiice to Prime Minigter's Oftiee
with an objective o help in the synuhronized fanctlening of the indwstry and to enkanse
the ease of daing business including buikd and promots “Braad Indin”, (eilitate doing
business ia India, R&D fund management and maomfacturing value addition fuad
management.

Promoting existing nnd ereatine new clusters and bubs: _,!
s Promote existing aad creste jew clusters 25 islands of excellence iy crenting a world
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clnss manufectucing ecesystem in assecistion with Stale Cionies )
Research & Bevelopuent
Creation of RécD Fund A
Crestion of szed [und ! 2

Multiplber grants for collaborative ceseareh 3

Facilitating setting up of ‘Center for Research in Embedded Sysll::'& and Semiconductor
Technology'

Promoting innovation in R&D

Setting up of focustd Venture Fund fo provide seed and start up capital for new venlues
10 undertake R&D and produst developrent

Amendments to the semicondustor policy B

FPogus on R&D for value added products

Premnote solar PV manufocturing _

Promating developments inw marmer that IPR resides in Iedia
E-Goversance Projects:
«  Maonltoring, auditing and implementation of e-Governance projests
o  Encouraging replication of applications

«  Addresging the issues of srandarcs and tachnelogy invesiment

Special Incentive Package Scheme (SIPS) '

«  Announcing SIPS to atiract slectroaics manufacturing investment & various kevels.
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&  Groon Elcctronics: T N
« Standards for encrgy eofficicesy for electonic products in barmenisation with

) internatinnal standands. >
3.  TASK FORCE RECOMMENDATIONS FERIAINING TO THE STRATEGIC
ELECTRONICS:

The recommendations pertaining to Snutegic E:lmnj:uics are indicative i satue, Le. what the
industry looks forward 10 in this secfor. Thess gover {i) Al;n:nim—nlhl'n,g process for private
sector and indigenous participation, (i) Level playing field for private players and (i}
Coellaboration with Indian mamufaciurens.
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Ropart of the Task Force to saggest measures 1o stimalate the growth of [T, ITES and
Flectrogies Hardware Mansfacturing Industey in Indis = Stafus Note on implementation of

recommcnlations

ln view of the nesd to sustaim the growth of the IT, ITES and Elcctronics Hardwise
Masnufacturing sector in the wake of prevailing globel seonomic downturm, Depertment of
Infortnation Technology (DIT) had set up an Indusicy led “Tusk Farce to Snggesi measures &
wimulate the growth of this sector in Angust 2009, The Task Force submaitied itz report in

December, 2004,

4 The Tage Foree, in its report mede 198 recommendations - 99 each for IT/ITES sector
and Elecironics Hardware Mamificuring Induswy. After aivtlysis besed on view: of
implementing Ministriss/Depariments, a Noie for Comumittee of Secrotaries (COS) was cirpulatd
on 12.3.2010. A preliminary mecting 1o discuss and idcetify issnes i the metter was held by
Secretary {Coordination) on 7 42010 In Cobinot Sceestariat, After detailed delibesations, DIT had
peen advised o carry ot more ia-deptl: analysis and bring out vanoue recommandarions m the
form of n package of recommendations fov which appeoval of Cabinet/OCEA is progosed to be

nought

3 Accardingly, deepes anabysis was carvied out and after ingmctions with the implementiag
Ministries / Dapurtinents; it was observed thal out of 198 recommendations made by the Tasl

forge, 4 racommenclations had alieady been implemanizd, 123 reommendations were al varlous

stages of implementation by the concernad Minisiries / Depirtments, 21 recommsendations reluted
i fiseal Incentives and matier was taken up with the chnzemed Government [epasunent fo
counsider these along with the propossd Dirset Tax Cods {DTL) f Goods and Services Tax (GST),
an & recommendations no action wes called for as the same waore very geteric and broad in nature
and 11 recommendations pertained to Strategic Elisctronics ssctor, Thereafier, a revised Nota for
COS was sent 10 Cabinel Secratariat on 20.9.20710. A mesting of Grovp of Officars was tnken by
Secrafary (Coordination), Cabinet Secretaiat oo 9710201 0 ragarding the revised Note for COS
cirgulsted by DIT, In the sbove meeting, it was decided that in reapect of 123 recommendations.
the impiementing Ministries/Departments inay s npam bave a cloger Jopk und provide their
finad viewsfupdaged stuies, wherever felt approprisne! required anil thereafier the Mote for COS
miy be submiited for s information, The matler Was taken up with the concemed Minisiries/
Depactinenls and followed up foe updated statushviews Based on the rssponses received, the COS
Nete is being, updatod/vevisad for placieg befors the COS for its information

4, Pailely, & Committee comprising of Chainnan, Nationsl Manufacturing
Competitivenass Councll (NMCC) and Adviser 1o Prime Minister on Public Infonyacion
Infeastruciure & Innovation, among others, deliberazed on the issues relating to manufacie of
elctronic hnrdwave inchding telecom equipment. The Chairmiarn, NMCC and Adviser to Primes
Minites submitied theér recommendaticns o the Frime Mimister o 14,9.2010. This Committes
has made following 5 key recommendations. Tlirty Three {23) reconunendations mmnde by the
Task Farce alzo inter-alla lead to these key racamnmendations, for which action i being takos for

frplementation:

n) To sct up a National Electronics Misslon [NEH')-
b} T'o set ap two Semiconductor Wafer Fibs.
] To introdece Modified Special Incentive Package Seheme and setting vp of

Eiectroaics Manufacturing Clusters. -
&) To set up n dedicated “Eloctronics Development Fuud® for promotion of
innovation, RE&D, Indian TP and Developmuat of 1edian Micraprocessor,
€) Ta provide preferentinl nceess o windian Electronics Produeis™/
wytanufactured-in-India Electronics Products” for all government procurements
and procurement by Govermment Licessees, PSLUS ete.

The present status of implementation of abave FIVE key recammendations for promation of
Elestronics Hardware Mamfacturing 2 given st Appemidix.

sewnbkabin

5

T R R

FRILRE 11" an=

SRS OEA XC RIS B SRS U PR TR

e

&1 | oA

T TR

TR TR T S pE



HEEXFE- '& ‘m
i

Statey of implerwentation of FIVE key recommendations: for promotion of El 2
Haruvrare Manalacturing pr o of Elecironles !

5Mo,

Recommm emdalig

Simins

I.

To &t up 8 Mational Electranics
Mizzion (NEM)

Draft Cabinet Noke for seiting up of NEM has been
prepared. Action for Ister-Ministerial consulmtions s
urderway.

To set up two  Semiconductar
Wafer Fals

Empowered Committee sot up for identifying technolopy
amel investors for sotting wp two Semiconductor Walsr
Fabrécation (Fak) Masufacturing feilities after Calbinet

app#owval,

To introdwse Muodified  Special
Inesiteve Packoge Scheme and
Eaetﬂllg s of  Electronics
M e faeturiing Clusbens

-  Dwafl Cabinet Note for imtroduction of Modified
Special Incantive Package Saheme (M-SIPS) has bezn
prepared. Action for Infer-Miniserial consultations s
underway,

- Draft Cabinet Note for Ectronics Mamifactoring
Clusters (EMC) $cheme bas been prepored, Action for
Intar-hMinederial consuliations is undorway,

To szt up an  Electronics
Development Fund  (EDF)
provote  innovation,  RéD,
Indian 1P and development of
Indian Microprocessor

Draft Detailed Project Repart (DPR) Tor setting up of
Eksctroaics  Development Fand (EDF] is  imder
Timadization.

T prowids preferential pccess

o domestically  produced
clecironivs proslucts for
Bavernmient | oprocursmants

{excluding  defence} and
procerement by Governmes
Licensoes, 5005 ete,

Proposal wias  considersd by the Commities  of
Secretaries (OS] in s meoting held on T.2.200 1.

As per COS decision, draft Caobinet MNote has besn
prepared, Action for Inter-Ministerisl consultotions i
underway.
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Appendix-X

MINUTES

COMMITTEE ON GOVERNMENT ASSLIRANCES

(2019-2020)
(SEVENTEENTH LOK SAEHA)
FIFTH SITTING
(24.01.2020)

The Committes sat from 1100 hours to 1210 hours in Committee Room "B", Padiament

XXX
XK

. bl 1

Pl i

House Annexe, New Dalhl,

PRESENT

Shri Rajendra Agrawal - Chairperson

Shri Nihal Chand Chauhan
Shr Kaushalendra Kumar
Shri Pashupati Kumar Paras
Shrl Chandra Sekhar Sahu

SECRETARIAT

Shri Pawan Kumar - Joint Secretary
Shri H. Ram Prakash - Director

Shri 5.L. Singh - Deputy Secretary
000 OO0 OO0
FOO00C 0000 200000

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to consider 75
Memoranda contalning requests recelved from various Ministries/Departments for
dropping of 53 pending Assurances and for taking oral evidence of the representatives
of the Ministry of Human Resource Development {Department of Schodl Fducation and
Literacy) regarding review of pending Assurances. The Committee then took up the said
25 Memoranda (Memarandum Nes, 77 to 101) for consideration for dropping or
otherwise of the relevant Assurances. After considering a few Memoranda, the
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Committee authorized the Hon'ble Chairperson to decide the remaining Memoranda.
The Chairperson subsequently decided to drop 13 Assurances as per details given In
Annexure-I and o pursue the remaining 40 Assurances as per details given in
Annexure-II* for implementation by the Ministry/Department concerned,
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The Committee then adjourned.

* Mot enclozed
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Annexure-|

dropped by the Committee on Government Assurances at their sitting hald

on 24.01.2020.
[ 5l. | Memo | Question Neo. [Discussion & Ministry / Brief Subject
Mo, . No. Date Department
i, |79 ) 5Q No. 218 Women and Chikd (i) Explostation of Women
dated 17.07.2009 Development
() LS Na. 1331
dated 18.07.2014 {iiy Indecent Reprosentation of Women
(i) USQ Ne. 684 i) Inchacent Representatisne of Women in
dated 26.02,2016 ks Advertizament
* '8k USD No 1321 Husmian Hesounos Damand of Englich Teachers in South East Asia
e dated 07, 12,2015 Devalopment
{ Department of Highsr
Echucabion) .
T . US) Ne 2423 Faihways Sattirg Up of MEMU Coach Factary
= | dated 06.12.2014 : - _
1. |88 | (i) IS Mo 2655 Agriculture and Farmers | (1) Satting Up of Agricultursl University
dated 09.12.2014 Welfare i
(i) USQ Ma 2117 [ Dapartment of (11 Setting Up of Agricultural Universites
datad 10.03.2015 Agricufture Research
and Education )
{iif) LUSD Mo 1309 (i) Setiing Up of Agrculural Universities
dated 28.07.2015
o 3




S0 No 2928 Finarcs Revarsion to OPS
dated 03.08.2018 { Department of
Financial Services} _
USE Ma $172 Health and Family Drug Addiction
cated 11.08.2017 Welfare
{ Department of Haalth
and Famlly Walfars)
S0Q Mo 384 Home Affairs Acid Attack an Wemen and Girfs
dated 21.04.2013
(Supplementary by Sho A

Arunmozhithevan, M-P.)

() USQ No 3662
dated 19.04.2010

{ii) USQ No 2559
dated 17082011

Electronics and
Infermation Technakogy

(i} Mational Electronic Mission

{ii) Mational Electronic Mission

g 3 e o
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
SIXTEENTH SITTING
(22.09.2020)

i
. The Committee sat from 1400 hours to 1430 hours in Committee Room 1, A
Block, EPHA, New Delhi.
PRESENT
Shri Rajendra Agrawal -  Chairperson
Members

Shrl Nihal Chand Chauhan
Shri Gauray Gogoi

Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar

Shri Parbatbhai Savabhai Patel
Shri M.K. Raghavan

Dr. Bharatiben Dhirubhai

Smt. Supriya Sule

w @ N Wm s W N

Secretariat
1.  Shrl Pawan Kumar - Joint Secretary

7. Shri Lovekesh Kumar Sharma - Director
3. 5hri S.L. Singh - Deputy Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day's agenda. Thereafter, the

Committee considered and adopted the following three (03) draft Reports
without any amendments:-
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(i) Draft Tenth Report (17" Lok Sabha) regarding 'Review of Pending
Assurancas pertaining tgpthe Ministry of Railways';

(i}  Draft Eleventh Report .El?"‘* Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Acceded to)': and

(i) Draft Twelfth Repott (17™ Lok Sabha) regarding 'Requests for
Dropping of Assurances (Not Acceded to):

2. The Committee also authorized the Chairperson to present the Reports
during the ongoing Session.

The Committes then adioumed,
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